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Shrl Som Prakash ,
5/0 Shri Guru Durtt working as Typist,

Divisional Railway Manager's office,
New Le lhi,

R/

Quarter No,200/2, Railway Colony,
Kishanganj, o
De lhi,-6, e.. Applicant s

By Shri S.K,Sawhney,Advoc ate

Ver sus

Union of India, through

Gener al Manager,

Northern Rai lway,

Baroda House,

New Delhi,

2, Divisional Rallway Man ager,
Northern Railway,
Che lmsford Road, : .
New De lhi, | v....Respondentss

By Shri P.S.Mahendru for the re spondents,

JUDGMENT

By Hon'ble Mp. S.R.Adige, Member (A). : ﬁ
We have heard Shri Sawhney for the applm ant
and Shri Mahendru far the respondents. : E

2. In so far as the .1mpugned crder of revision
dated 23.9,94 (Annexure=Al)is concerned, we note tm:

applicant has since been promoted as adhoc Typist

again vide order dated 24.10. o5, The aiapllcdnt cgam=~

he has not peen paid his salary from 22.7 ‘24 tl},l

»a.10.95 . In the event that he makes 2 Seif*GGHtﬁﬁﬁéé

representation to the suthorities within sne_msﬂt% e

%




from the date of receipt of a copy of this :
judgment, the respondents should pass a detall@d !

order in accordance w1th ru}.es determmmg how

this period is to be treated., under m‘tlmatwn

to the applicant within 2 months of the repr‘esentétim-x
being filed, -

3. Regarding p rayer for regularisation pressed by

‘the applicant, the respondents should permit

the applicant to take the suitability test, along‘“
with others, if he satisfies the eliglblllty cr:.ters.a
for the same, and in the event of hisg pass lng that
test the respondents should consider re’gul& 1sme;

hlm against an available vacancy in accerdanee mth
rules and in the background of respondents' 1atter :
No,561 E/222/26 /Pt 11 /E1ID~145 dated December, 1994
relied upon by the applicant and filed by him vide
M.AWNo,1742/95,

4, The OA is disposed of in terms of

paragraphs 2 and 3 above, No costs
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{ DR. A.VE.DAVA;.LI ) { S.R. AD.LGé o
MEMBER (J )., MEMBER (A},



